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SHRI GHULAII RASUOL MATTO

(Jammu and Kashmir): So many res-.

{rictions?

MR. CHAIRMAN: I will allow
everyone. What i; there® 1 will give
every leader a chance,

SHRI SATYA PRAKASH MALA. .

7IYA (Uttar Pradesh): It is a curtil-
ment of our fraaicin.

MR. CHAIRMAN:; I will give every
leader a chance.

AN. HON. MEMBER: Sir, is it a
Special Mention or a discussion?

MR. CHAIRMAN: 1t ig called a Spe-
cial Mention in which everybody will
be permitteg to speak.

SHRI PARVATHANENI UPEN-
DRA: Sir, while allowing ug to speak
on the freedom of the Press, you have
curtailed our freedom of speech.

MR. CHAIRMAN: The Chair, un-
fortunately, has to curtail the liberty
of an extended speech.

PROF. C. LAKSHMANNA (And-
hry Pradesh): Chairman should faci-
litate Members to express their views.

REFERENCE TO THE THREAT TO
THE FREEDOM OF THE PRESS

SHRI JASWANT SINGH (Rajas-
than): Mr. Chairman, Sir, ¥ am well
aware of the restrictions you have
placed on me while permitting me to
make my submissions which I wish to
put across to you and to the House.
Notwithstanding these restrictions, 1
am grateful to you .for giving me this
truncated permission.

I would like to take this opportunity
to mention that more than anywhere
else in Parliament ig one struck by
the thought that quite aften there is
little point in being right if one is
powerless to assert that very right. T
am well aware of the restrictions you

have placed on me and I shall abide -

by them. But I must say that the dis.
cussion which you have permitted and
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the concerp which you have allowed
us to mention in the House is in a
specific politica] anq Constitutional
context.  That specific political and
Constitutional contexty will not evapo-
rate merely because we will not men-

tion names. Of course, we will not
mention names. There is neverthe-

less a constitutional, political and

legal context to the aspect of freedom
of the Press ag we discussed it today. I
shall take a minute to refer to a

sentence from a debate in the Consti-

tuent Assembly when the draft Con-

stitution was being discussed and this
sentence was by Kazi Karimuddin, in -
relation to the first aspect, namely, the
freedom of speech. He said: “Mr.

Vice-President, Sir, there is no deny-
ing the fact that this article, the draft
article, is the very life of the draft
Constitution. Without . thig article,
the Constitution will be a dead let-
ter”. Which, Sir, wag the draft article
of the Constitution which was being
discussed? In the draft, it was arti-
cle 13; in the finalised Constitution, it
has become article 19, which guaran-
tees to the citizens of India seven
fundamental freedoms which are ex-
ercisable by them throughout and
in all parts of the territory of India.

They are: Freedom of speech and
expression; freedom of assembly;
freedom  of association; freedom of
movement, freedom of residence
and settlement; freedom of bpro-

perty ang freedom of profession,
occupation, trade or business. Sir, I
would seek your permission to elabo-
rate a little bit on the question of the
freedom of speech ang expression.
Freedom of speech and expression
means right to express one’'s convic-
tions and opinions freely by word of
mouth, writing, printing, pictures or
any other mode. A democratic Ge-
vernment attaches great importance

to this freedom because without free- -
dom of speech, appeal to reason, which
is the basis of democracy, cannot be
made. Sir, in a case which is now
a torch.bearer in Romesh Thapar vs.
the State of Madras ...Patanjali
Sastri, C.J., observed as follows and
I commend this observation to the
House, with your permission:
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“Freedom of speech and of the
press lay at the foundation of all
democratic organisations, for with-
out free political = discussion nd
public education, so essential for the
proper functioning of the process of
popular government, is possible. A

freedom of such amplitude might
involve risks of abuse. But the
framers of the Constitution wmay

well have reflected with Madisen,
who was the leading spirit in the
preparation of the First Amend-
ment of the Federal Constitution,
that it is letter to leave a few of
its noxious branches to their luxu-
riant growth thap by pruning them
away to injure the vigour of those
' vielding the propgr fruits.’

1 commend this observation and
while commending it I will be very
brief because g number of other speak-
ers woulg also wish t, associate
themselves with thig important mat-
ter. I do wish to assert that the

“freedom of press is not confined to

newspaperg and periodicals but  in-
cludes pamphlets, leaflets, circulars
and other sort of -publication which
affords a vehicle of information and
opinion. It needs no emphasis that
a free press, which is neither directed
by the executive nor subject to cen-

sorship, is a vital element in a free

State. The right to freedom of speech
is infringed not only when there is
a gdirect ban on the circulation of a
publication, but also when some ac-
tion on the part of the Government

~woulg adversely affect the circulation

of the pdper. 'This, Sir, is the sub-
stance to which you have very kindly
given pefimission to refer.

MR. CHAIRMAN: Mr. Jaswant
Singh, I want to clarify one thing.
‘When I gave the ruling that I will not

. permit any names, it is because all of

them are sub judice and people may
not misunderstand my ruling. I said,
no reference to any paper and all
that ig allowed because all these mat-
ters are sub judice., Nevertheless T
have allowed a discussion on the right
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of the freedom of speech and expres-
slon, and you may continue.

SHRI JASWANT SINGH: + am

. aware and I appreciate the constraint =

on matters which are sub judice not
being referred to by either House
of Parliament. And we are well
aware of what is sub judice and what
is not sub judice when the very in-
strumentality of taking the press to
a situation, whereipn it becomes sub
judice, places upon us thig restriction
that the press might be made sub
judice and thereby debarred from an
honest, informed and a vital aspect of
discussion of the working of demo-
cracy. I appreciate the constraint
about matters which are sub judice
but this is something on which the
House in itg totality ought to reflect
that wherein it comeg to the question
of freedom of speech and whereln we
are cognizant and indeed appreciative
of the principle of sub judice matters
not being discussed in the House,
whenever there is encroachment of -
the fundamental right of freedom of
speech merely because the executive
has chosen to take one or another
section of the press to the judiciary
and has charged them with whatever
their misdemeanour, we ought to re-
flect very deeply as to whether by
that action against the Press we are
not curtailing one of our very funda-
mental arms of the functioning of our
democracy. .

I could go on for 5 long time on
this -because the subject is vast, de-
serving of this kind of attention, but
now I would like to make some recom-
mendations. -

Firstly, 1 would- like to urge upon
the Government to shun any intimi-
dation of the press, of any kind by
design or by defaull, intimidation of
the press when the executive is un-
trammelled, when the executive is
embarrassed and if* out of reasons
which are of executive inconvenience
you take to the path of intimidation
of press, you are in effect thwarting
democracy, you are in effect intimidat-
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‘ing democracy itsélf. My next sub-
mission and my next urging to the
" Government would be not to over-

.vernment’s

extend executive powers by using the
muscle of the Government, the muscle
of the executive to gag the press. I
have referred carlier to very learned
and very noteworthy pronouncements
of Justices who have brought out this
aspect lucidly and clearly that intimi-
dation of press is not merely by con-
trolling its circulation. You will inti-
midate, you will control freedom of
speech if by implication you convey a
message to the total press in the co-
uniry-that you have taken a cerfain
stand, a certain step against a certain
organ of the total press ang by taking
that action, you have conveyed a total
message to the country and to the

"press and that message is intimidatory

anqd it does involve the aspect of free-
dom of speech and freedom of press.

I would request the Government.
not to make the press a target of Go-
own frustration. If the
Government by its malfunctions,
its incapacity has acted wrong in cer-
tain fields, it should not make the
press ag the target of its own incapa-

city.

There are a number of other spea-
kers who wish to associate with this,
so I wil] conclude by just two thou-
ghts. Arrests, raids and such activi-
ties must be for the preservation of

- law, not for a selective browbeating of

the inconvenient. And finally, free-

dom of speech and expression and the -

right to know are the very life-blood

‘of democracy, Don’t by governmental

fiats severe this artery of our demo-
cratic life. Thank you.

MR. CHAIRMAN: Shri Gopalsamy.
In order of the people who came and
asked for permission, 7 am ealling.

SHRI V. GOPALSAMY (Tamil
Nadu): Mr. Chairman, Sir, I am ex-

- tremely grateful to you for this oppor-

tunity. Freedom of the press is the
bulwark of democracy which is un-
fortunitely in great danger due to

. "

by
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some menacing move of the present
Central Government. Freedom of the
press is the life-line of democracy;
but I am afraid there is a pernicious
move, a dangerous move on the part
of the Union Government of India to
tame the press, to throttle the press
which does not fall ip line with the
Government of India, or toe the line
of the Central Government. Of co-
urse, it is very difficult to express
certain views because you have put
_Anyhow, it
is my bounden duty, through you, Sir,
to draw the attention of the Govern.
ment to the danger in taming the
press. It is very unfortunate that the
Government of ¥ndia recently tried
Boxing the air instead of giving cfari-
fications for some serious questions.
Whernever a regime or government de-
cides to run rough-shod, becomes au-
thoritarian, totalitarian jn its ap-

-proach, the first step of such a reginie

is to tame the press. That the his-
tory witnesseq during the days of’
Mussolini in Italy, under the spell of
Adolt Hitler. . (Interruptionsy I am
telling what happened,- what -history
witnegsed. Why do you get agitated?
Are you going to deny that?...
(Interruptions) ...During the days of
the Third Reis under Adolf Hitler,
during the days of Salazar in Portu- -
gal, during the days of -Franco in
Spain and during the days of Idi.
Amin in Uganda, history witnessed an.
onslaught on democracy and also the
consequenceg and the net result is
there for you to see. What did they
reap? What they sowed. they reaped.
Of course, I now come to the poin‘—
because my colleagues fromgithe Tre-
asury Benches were a little bit perpl-
exed or agitated when I referred to
Hitler and Mussolini. Sir, this coun:
try India also witnessed guch an on-
slaught on the press during- the dark
days of Emergency. .

MR. CHAIRMAN: You did not
compare with Hitler and Mussolini
the Government of India. You me-

-rely said, historically there were...
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SHRI V. GOPALSAMY+ Okay, Sir,

1 stand corrected.

SHRI PARVATHANENI UPEND.
<RA (Andhra Pradesh) ‘He made a
suggestion, Sir. .

PROF. C. LAKSHMANNA (Andh.
ra Pradesh): The only thing is, it

touches the guilty conscience of the

Government.

MR. CHAIRMAN: He did not com-
pare... ‘ ' o

SHRI V. GOPALSAMY: I am just
narrating history. .. (Interruptions) . .
It is up to them to make comparisons.

ySir, this country witnessed an onsla-
ught on the freedom of the press,
which is' the lifeline of democracy,
during the dark days of Emergency.
Sir, I am afraid, again there is a move,
a dangeroug move, on the part of the
Government to bring hack those dark
days of Emergency in this country.

Therefore, Sir, not only the Members

of Parliament, but the people of India
also are very much agitated.

'THAKUR JAGATPAL  SINGH
(Madha Pradesh): Point of order

MR. CHAIRMAN: What is the

pomt of order? .
[ sl

THAKUR JAGATPAL  SINGH:
He wants to quote history or whal?
Does he want to raise the fhistory of
Mussolini and Hitler?... (Interrup-
tions) ...

* MR. CHAIRMAN: I don’t thinkthe |

Government of India says there
should be no freedm of press. They
are glso saying the same thing, you

are also saying the same thing. Why

are you worried?

SHRI S. S. AHLUWALIA (Bihar):
Where is hig Special Mention?

MR. CHAIRMAN: Why are you
worried? Al right, Mr. Gopalsamy,
now please conclude. You are crea-
ting some problems.
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SHRI V. GOPALSAMY: I am con-
cluding, - Sir. Sir, we suffered the
dark cells of the prison in order to up-
hold the freedom of the prass. The-
refore, I quoted what happened 'n
‘other countries and also in ‘our own
. So, through you I would
request the Government not to take
any step to tame the press, to throttle
the press which wil] be the death-
knell to democracy. o

MR. CHAIRMAN: Mr, Gurudas.
Das-Gupta. Five minutes, strictly.

"SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, when g Govern-
ment loses its credibility, it *akes re-
course to authoritarianism, and  the
first step of authoritdrianism is to gax
the press...(Interruptions)... Sir, :1

is extremely unfortunate tha’r, we

have to encroach upon the valuab‘
time of this august Houqe to raiset
issue of freedom of the press and
freedom of journalists. It is becais~
something has happened very recen'-
ly in this country. Therefore, wn
fee] greatly alarmed.

Mr. Chairman, Sir, you will kind-
ly remember, the country vras undar
Emergency and during the Emergenc+
the press was gagged and the peopl¥
who gagged the press had to pay the
price for it. Unfortunatly, the histo
rica] lesson of the Emergency is be
ing forgotten or sought to be forgo -
ten to the great detriment of our na-
tional interest...(Interruptions)....

SHRI KAPIL VERMA (Uttar Pra-’
desh): What is happening in Mos-

cow?. .. (Interruptions) ...

SHRI GURUDAS GUPTA: Sir,
let me refer to America because peo-
ple nowadays are becoming vex:y
much interested about America. We
are importing computers from Ame-
rica. There was the wafergate scan-
dal. The paper which published the
news was the “Washington Post” an‘dv ‘

- the gentleman who leaded the news
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wag Mr. Woodward. After the Water-
gate scandal, President Nixon had to
resign, Even then the premises of the
“Washington Post”. was no! searched.
Neither Mr. Woodward was arrested.
Very recently the American  press
leaked out the illegal sale of arms to
Iran. The American press also prin-
ted a report about financing to Nica-
raguan rebels with the money that
they received out of the sale of qrms
to Iran.
not been a search of any press pre
mises in America. Nor was the jour-
nalist who did it arrested. That is
how the freedom is being valued even
in America for which many of you
fave so much of faith and so much
of love. ) , o

My point ig not a comparison bet-
ween America and the Soviet Union.
My point is, in a number of countries
jn the world the freedom of the press
is valued, The freedom. of the press
is associated with the advancement of
the civilisation. When the coun'ry
is gt the threshold of the next cen-

. tury, the freedom of the press is
sought to be gagged. If the freedom
of- the press is sought to be gagged,
what remains of *democracy,
remains of the Constitution that Pt.
Jawaharlal Nehru  framed for the
country? Sir, freedom of speech, free-
dom of press and freedom of journa-
lists are an integral concept, ahd it
is- a part and parcel of the democrsa
tic system and the democratic Cons-
titution which all of us boast of.”

Sir, T raise this issue because I feel

. greatly alarmed because of some re-
cent development. I raise this issue

because I feel something is being done

by the Government to silence the press

because something has appeared in

the press which has inconvenienced

some person who is in power today.

SHRI M. S. GURUPADASWAMY,
(Karnataka): Mr. Chairman, Sir, you
know in what context we are raising
this fssue. Because of the constraints

r

Even after that there has

what
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which you have imposed, we. are wun-
able to discuss the matters which are
worrying wus at the present moment,
The whole country is exercised ovex"

it, you are gware.
Sir, let me, at the outset, say that

_ this country is not a country of Lilli-

puts. This is a country of free citi-
zens. And as free citizens we func-
tion here. Otherwise, Parliament fhas
no place, and we have no place in.,
Parliament. Whatever may be the
technicalities, the procedural bottle-
necks and legalistic cobwebs which
prevent. us at the present mgment to
raise the issue that we wanted to
raise, you were kind enocugh to pers,
mit us to have this short debate keép-,,
ing in view the context, the import-
ant context, the hackground in which

‘it ig being raised.

Sir, the expression ‘Swaraj is my
birth-right’ would not ‘have been
there and we would not have got the

* Swaraj but for the freedom of ex-

pression and information that we
have exercised even against great
odds in the past. This is not a sim-
ple matter. You were g Member of
‘Parliament in good old days in 1952.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): In the provineia&
Parliament, .

SHRI M. S. GURUPADASWAMY:
Not merely provincial Parliament.
But later on in the first Parliament,
when the freedom of the press was
debated in the Lok Sabha, Pandit
famous authoritw
which he remembered. He said: “Uf
there is a choice between a Govern-
ment without newspapers and news-
papers without a Government, he

‘wil] choose the latter.” He said . the

liberty of the press was naramount
for him. Wherever and whenevgr
the liberty of the press is stifled in
de-
mocracy itself will be stifled. There
will be no democracv. I am aware of
the misuse of the Press. And the
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Constitution ‘Provides reasonable res.
trictions on the freedom of expressios
‘and on the freedom of information,
e cannot g0 beyond these contours
prescribed by the Constitution . But
within these coontours—they are de-
mocratic contour's—t_he freedom of the

Pressg of the right to information .
basic ang fundamental, sacred and -

If a person, however, big

inviolable,
threatens or intimidates the freedom
of the Press, the freedom of informa-
tion, thereby he tries to blackmail

the press, tries to abridge its freedom. -

He is abridging the democracy itself.
Therefore, Sir, whereas I do not
want to refer to the reasonable res-
rictions that have to be imposed
over any freedom for that. matter! I
reiterate that while taking actions
against the Press, the journalists, who
work in the Press, the Reporterg gnd
the Photegrarhers, we. are doing a
great harm, a grave injustice, to our-
selves as democrats, We have given
democracy to ourselves, not ‘to any-
body else. So, if there is any reas-
onable susplecion that the-exercise of
freedom of the Press has led to ‘ar.
rest of a person or raiding of his offi-
ces or fhis house, it will be bad for
he Government, As you are aware,
Jovernment should be above suspi-
xon like Ceasar’s wife should be
bove suspicion. The freedom of the
ress is very precious and dear to
s. We do not thereby commend any

esponsible Press, but a responsi-
3’2 S}fr:: cannotgbe stified. The ex
osure of the Government, its ommi.
ions and commissions, is the  quty
nd responsibility of the respopsi‘bl.e
ress. The role of the Opposition is
Iso to expose the Government. What
re we ‘here for? We are not herg to
atter you, to say yes to everyth.n?g.
Je are here 1o expose you, to criticise
ou and to throw you out. That is our

ght. You cannot compel to toe your -

ne.  (Interruptions) While right of
e majority is to rule, the right of
e minority is to oppose. You cannot
ke away that right. You cannot do
at. In this country the right of the
pposition ig ;
ntorriyptionsy, . .
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MR, CHAIRMAN: Gurupa‘daswamy

doeg not  say bhysically He says
through the electorate’ through yoy.

SHRI M. g, GURUPADASWAMY:
1 know, Sir, I am net a®match physi.
cally to my friend, Mr, Buta Singh.

.SOME HON, MEMBERS; M. Buta -
Singh is g gentleman :
SHRI M.

S. GURUPADASWAMY;
Sir, we are

‘ discussing vVery funda-
menta] things, It is most unfortunate
for the Jagt few months, journalis_ts
have been browbeaten by tae authori--
ties, The bressmen, the

editors, the
reporters ang the photographers in

Is being taken. It ig

nate. Therefore, Sir,
saying that article 19 j
ant, fundamenta) and
freedom of the presg sp
freedom of expresion gng freedom of
Speech. Thig can never be throttled
by anybody—whatever may be the
motivations on the part of the Gov-
ernment, let mg tell them, the recent
acts of the Government of India, in
respect of certain papers, in respect
of thoge persons who have exposed
you, is most deplorable and stands
public condemnation Nobody in India
will excuse you. Yoy may  think’
that you have got power ang autho-
rity to do anything yoy like, but let
me remind, you haye paid a price in
the past and you win pay a price

most  unforty.
may I end by
S very import-
.basic. The ~
rings from the

again in future.

MR. CHAIRMAN: Mr. N. X. p.
Salve.

SHRI PARVATHANENI UPEND-
RA: What about me, Sir? -

MR. CHAIRMAN: You are all com-

ing. Bveryone of you will get a

chance. I never deny you a chance
to speak, - .
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SHRI N. K. P. SALVE (Mahasa
shira): Me. Charman, Sir, atticle1d
(1) (a) of our noble Constitution
which takes in freedom
is not only totally sacrosanct bui
speaking for myseif and for my par-y,
1 want to sudbmit and wani to go of
record that it’ is totally non-negoti-
able. Over years, 1 am proud, my
party and its leaders, they are quot-
ed in the House towards championiig
the cause of the freedom of the press.
No Opposition leader has been quoted
- for championing the cause of the free-
dom of the press as much as our
leaders have been quoted. We have
stood by it. We stand by it and we
~ ghall continue to stand by it for

ever. '
SHRI V. 'GOPALSAMY: What

happened in 19757

THE MINISTER OF PARLIAMEN-"

TARY AFFAIRS AND THE MINIS-
TER OF FOOD AND CIVIL SUPPL!

ES (SHRI H. K. L. BHAGAT): rie-

y interrup-

ase dom’t interrupt. Nobod
teg¢ you. :

SHRI N. K. P. SALVE; But, Sir,
questions do arise. One has to decide
—whether what 1s involved is the
question of the freedom, of the press

or what is involved is an act of espi-

onage, an act of stealing away an in-

valuable secret document of the Gov-.
India. So far as the ex- ~

ernment o‘i'
posure -of omissions and corhmissions
of the_Government is concerned, wno
nas ever said that they cannot do it—
papers cannot do - it? Day in and day
out, in season and out of season, most-
ly out of season, ‘they have been wirl-
ing _everything about the Prime Min-

ister.

SHRI V.
Pbreaking the parameters.

SHRI N. K. P. SALVE: Am 1

(Interruptions) .

MR. CHAIRMAN: He said that day
in and day out you are...

of the press -

GOPALSAMY: He is
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SHRI V. GOPALSAMY: We dia
not say anything about the Prime M-

" nister.

‘ N
MR. CHAIRMAN: He said that day
in and day out you are critic’sing tha
Gevernment,

SHRI V. GOPALSAMY: Sir, he
ig referring to the Prime Minister.

MR. CHAIRMAN: The Govern-:
ment is substitu'ed for the Prime
Minister. : -

SHRI GURUDAS DAS GUPTA:*

MR. CHAIRMAN: Nothing of what
Mr. Gurudas Das Gupta has said Wi
go on record. :

SHRI N. K. P. SALVE: Day in
and day out and in season and .out
season and mostly out of season, this
Government has been critidised vight,
left and centre. It has been ariticis-
ed for its certain acts of commis-
sion. .. (Interruotions).

SHRI GURUDAS 'DAS GUPTA*

MR. CHAIRMAN: Mr. Gurudas

"Das. Gupta, you are not observing the

normg or the rules. Nothing will go
on record. :

SHRI N. K. P. SALVE: Sir, ~aly
that 1 want to submit is that as hon.

Shri Gurupadaswamy = said, it
is Athe prerogative, the right
of ‘the newspapers - to - attack

‘and attack heavily #hy act of com-

mission or omission of the Gov-
ernment. 1f it be right, Sir,
we will be with them, we will bé
with the newspapers and we will al-
ways abide by the cardinal principles
of championing the cause of the free:
dom of the press. Sir, it is the duty
of the newspapers tocarry dissent t¢
the corridor of power and they must
never compromise, but they do. A
I submit, a line has to be drawn wher

in ‘the process, it is found, sometimes

that certain acts are committed b3
owners of the newspapers here an

—_——

*Not recorded. -
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there which gre offences of extreme-
ly grave and serious ' nature ‘tanta-
niounting to combination of . espion-
age, sedition ang sabotage, three of
'tHem together, a question does arise
what has the Government to do? Is
it to sit as a helpless sepectator and
allow the invaluable document of
the State to be stolen away? (Inter.
ruption).

MR. CHAIRMAN: We cannot have
a sentence by sentence debate,  See,

you have had your say. He will have -

. his say, Somebody else, on your be-

half will have his say. You must
think, Mr. Gurudas Das Gupta that
vou are, not the only custodian of
freédom of - speech in this House.
There are others also who are equal-
1y championing the freedom of speech.

. .

SHRI N, K..P .SALVE: Sir, they
are championing cause of the free-
dom of the press. - Would they. per-
‘mit me to make my submission to vou
within youpr parameters? Let them
'show to us that modicum of tolerance
which is necessary for the very cause
that {hey ‘seem to be espousing. Now,
if we are going to condone, if  the
Government is going to condone an
act which is g sedition, which is an
-espionage, which is sabotage, conse-
quent upon thievery of documents,
of the Government, this Government
does not have a business to be there
even a single second. It must act and
it must go the full blast to ensure
that valuable and secret documents of
the  Government are not stolen,
{Interruptions). Mr. Jaswant Singh
31, there are going to be border line
cases and you had been silent. at that
juncture. What is more important is

rreservation of the integrity and the

sovereignty of this country which is

paramournit and supreme because if .

the country exists, then the newspa-
pers and the papers wil] exis*. 1If
the country is blown to smithereens
and the invaluable democratic insti-
tutions are all dismantled, of what
use shall be the pavers and of what
vee shall ke the freedom of press? If
4hat is the basic issue,'Sir, 1 want to

[17 MAR. 1987 ]

freedom. of the Press 238

submit for your consideration and for
consideration of this House that let
there be restraint, We have our poli-
tica] predilections and affiliations but
let ug nottake them to a level which
will be detrimental to the cause of
the integrity of the country itself.
Otherwige, in the days to come his-
tory will never forgive us. I, there.
fore urge uvon the Government to
take every possible steps and act as
firmly as they can and not be taken
in by some extraneous considerations
and allegations of freedom of the
press where what is involved is pre-
servation of the very integrity and
sovereignty of the country. Thank
you very much.

SHRI GURUDAS DAS GUPTA:
Devil quoting scriptures. '

SHRI PARVATHANENI UPEN-
DRA: Mr. Chairman, despite occas-
ional aberrations, a free press is one
institution of which this country has
always been proud. But this Gov-
ernment, through its thoughtless acts .
during the last few monthg culmina-
ting in an incident last week, has

" been trying to intimidate the  press

and undermine its independence. Mr.
Salve has given a wonderful explana-
tion, but, for the success of a free
press there is something like an in-
vestigating journalism and an inno-
vative journalism. ‘And does he
expect the press to keep quite it
this Government, despite its massive
mandate, is taking the country down’

"the hil} and mismanaging the affairs

of the State? Does he want to curb
the freedom of the press in the name
ot OUfficial Secrets Act which has been
kept dangling over the head of the
press always? The Government has
not codified whdt is an official
secret, what is a secret docu
ment, what is a confidential doey-
ment? Almost every dodumenf is
marked as secret, confidential and
top - secret and they are cycloety]ed_
as I hawv® already mentioned in, this.
House several times., If a pressman
makes a scoap by gettmz a documeant
in publie fnterest, do you show him
as antimational or against nahonal.
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interests? This is very wunfair and
it is only undermining the freedom
of the press. The constitutional pro-
visions are being violated; this high-
est forum of ‘the land is being mis-
led by trose in the Government. I
do not wgnt to go into details. Should
the press keep suite over all . these
incidents? And you react in such a
panicky and crude manner against
‘'some papers which dared to expose
this Goverhment and tried to uphold
the Constitution and the interests of
. the people, It is very unfair, I do not
know where you want to.drag the
country this way. You had tried
these methods once during the Em-
ergency and the people of India
taught you a- lesson at that time.
but you do not seem to have learnt
the lesson. Even today hints - are
- sent from the Prime Minister’s office,

threat are held out from the Prime
Minister’'s office, to the press...
‘(Interruptionsy - Sir, I am within

my right; I am not violating your
guidelines. I did not name anybody.
I am not naming anybody...(Inter-
ruptions) Why are they so touchy
when I mention ‘Prime Ministgr'?
(Interruptions) I have not mention-
ed any name. I only said hints were
sent from the Prime Minister’s office
or are being sent from the Prime
Minister’s office, threats are being

held from the Prime Minister's offi--

ce. ..

MR. CHAIRMAN: It was only Mr.
Gopalsamy who . objected to the use
of the name ‘Prime Minister’,

SHRI PARVATHANEN]I UPEND-
RA: But I have not mentioned Prime
Minister. I said Prime Minister’s
office. I did not say Prime Minister. I
only said Prime Minister'’s office. It
is on record, T have not violated your
guidelines. I have not named any-
body. ..

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): Any
Prime Minister's
office itself should not go on record.

[RAJYA SABHA ]
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SHRI PARVATHANENI UPENDL-
RA: Why not? ’

MR, CHAIRMAN: You use Govern- .
ment instead of Prime Minister, That
is an accepted statement which in-
cludes everybody from the Prime
Minister, President, ¥ice-President...

SOME HON. MEMBERS: It should
be expunged,

MR. CHAIRMAN; I will ook into
the record and I w111 expunge if 1t is
agamst the rules.

SHRI M. S, GURUPADA?WAMY:
But why? Prime Minister ig not God.

SHRI PARVATHANENI UPENDRA:
Prime Minister *is not sacrosanct, You
cannot refer to the Prime Min's’er.
You cannot refer to the Prime Minie-
ter’s office. You cannot refer to any-
body in Government. Then what for
is thig Parliament? We cannot be
gagged like thig that Prime Minister’s
office also cannot be mentioned. What
are we here for then? What for are
we here?. .. (Interruptions) ... This is
high-handedheds. . . (Intepruptionsq. ..
What ig this? Can we not refer to the
Prime Minister’s office? Is it any tem-
ple or what?... (Interruptions) .

~ MR, CHAIRMAN: Order, please.

SHRI M. S. GURUPADASWAMY:
The Prime Minister is not God* (In-
terruptions).’

MR. CHAIRMAN: Please sit down.
1 have already said that I will look
into the record and then ] will decide.
I know the rules of debate. Now, Mr.
Salve is on a point of order. Yes, Mr.
Salve, (Interruptions). '

SHRI N, K. P. SALVE, Sir, my
point of order relates to......

SHRI GURUDAS DAS GUPTA: Sir,
they cannot dictate to the Chairman
of the House. (Interruptions).

MR. CHAIRMAN: Nothing of what
Mr. Gurudas Das Gupta sayg will go
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on record. Yes, Mr. Salve...'(lnter-
Tuptions). Mr. - Upendra, please sit
- down, Mr, Salve is on his point of
order, Yes, Mr, Salve,

/SHRI N. K. P. SALVE: Sir my
poir: of order relates to the procedure
you have prescribed for this debate.

3

Sir, in the course of my  speech,
when I peferred to the Prime Minister
as the Head of the Government, you.
did not seem to have approved of it
and the Memberg opposed .that, When-
ever we refer to.the Prime Minister
... (Interruptions) ., I am on proce.
dure now.. -(Interruptions) ... 1 am
on procedure now, Whenever we refer
to the Prime Minister, we are not refer-
ring to Shri Rajiv Gandhi, but we are
referring to the person who is the
Head of the Government, Immediatel
I had to sit down. .. (Interruptions) ..
I am on procedure. Let me “finish first.
Sir, I want your ruling. .. (Interrup-
tions),

SHRI M. S. GURUPADASWAMY:

Let me tell you one thing. There is .

No personal attack agajnst Mr. Rajiv
Gandhi. We can criticise the Prime

Minister -and the Prime Minister is.

not God! (Interruptions),

SHRI N. K. P. SALVE. Sir, T seek
your ruling on my point of order, The
question that ariseg ig this: When we
froq this side referred to the Prime
Minister ag the Heaq of the Govern-
ment we had te immediately make
amends and say that it is the Govern-
ment itself. Are the ruleg going to be
different, Sir? (Interruptions),

MR. CHAIRMAN. That is what I

“am telling you. T have told you that
I will look into the records and decide.

SHRI P, SHIV SHANKER: Sir, I
want to make a submission. -

MR. CHAIRMAN. Yes, Mr,
Shanker.
‘SHRI P. SHIV SHANKER: I am

objecting to only ona thing anq 1 am
adding jusy one sentence to what Mr.
Salve has gaid. The Prime Minister's

Shiv

i
l
|
|

We know that.

office, when it ig referred 10, is not as

though it is just an oﬂ‘ice_ because jt
is with the People ang there are peo-

ble, there are officers, to whopm it
refers,

SHRI M. S, GURUPADASWAMY:
(Interruptions).

MR. CHAIRMAN. Please
more patient,

SHRI P, SHIV SHANKERQ Under
the rules, Sir, my submission is that
they are not in a position to come here
and answep before the House when a
Question .is raiseq about them.., (In-
terruptions),

be g little

SHRI M. S, GURUPADASWAMY:

What do yoy mean? (Interruptions) .
SHRI PARVATHANENI UPENDRA -

What do you mean’ (Interruptions).

SHRI P. SHIV SHANKER: What-
“ever yoy may-say, kindly allow me
to speak, It is not fair not to allow uys
to speak, If you say something and

you do not allow ys to reply, it be-

Comes very difficult, What type ot
freedom of sPeech or freedom of the
Press are you advocating? The point
‘hat I am trying to puy forth is that

you are trying o cast an aspersion.. .
(Interruptions) . ’

MR. CHAIRMAN: That is what T
am going to look into, It any aspersion
is cast, T am telling you I am going
to remove it (Interruptions). Now,
Mr.. Upendra will continue, Mr,
Upendra, you finish in two minutes.

SHRI PARVATHANENI UPENDRA.
Sir, for your record, T wilj only repeat
what ‘I have said. .. (Interruptions). T

am g0ing to repeat what I have said «

already. .. (Interruptions), Sir, I have
every right ‘o answer Mr. Shiv
Shanker. .. (Interruptions). I have

every right to answer Mr, Shiv Shan-
ker. He raised a point and I wilt
answer that. (Interrjuptions):

SHRI JAGESH DESAT (Maharash.
tra): Can you expunge it, Sir? (In-
terruptions) . *
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MR. CHAIRMAN: 1 have already
given a ruling, [ have said that I wils
g0 into the record ard see if it off-
ends the rules, namely, if there is
any insinuatigq,
Please trust me to follow the rules
correctly  and- . sirictly. Now, Mr.
Upendra, you need not deal with that
point. You proceed.

SHRI'PARVATHANENI UPENDRA.:
~8ir, I did not mention any names, The
officials of the Prime Minister's office
are Government servants ang we have
been taking to task the Government
servants ip various Departments. So,
you cannot put a ban here and say
that we cannog criticize the Govern-
ment servants of  particular '_(_)fﬁcle.
That ig unfair and we are not bound
by it. We are free to criticize even
the Prime Minister. (Interruptions).

MR. CHAIRMAN: Even the Prime
Minister? (Interruptions).

SHRI PARVATHANENI UPENDRA:
What is wrong in that, Sir? They are
nublic servants and we have evely
right to eriticize them if they misbe-
“have. (Interruptions).

'MR. CHAIRMAN: The rules are
.lear. You eanno; make any insinua-
tion .. (Interruptions).

SHRI PARVATHANENI UPEND.
"RA: Ye. Sir. The rules are tlear. We
* -cénnot make any insinuation. (Inter-
ruptions). The ruleg are clear. We
-canaot name some official and make
insinuations because he iz not in a
position to defend himself. T have not
named anybody, I made a general

comment about a particular office, how

‘it is functioning.
. -

MR. CHAIRMAN. Youy time is over.

SHRI PARVATHANENI UPENDRA
1 am concluding. These crude attempts

at browbeating the Presg will not suc--

ceed. They have not succeeded in the
.past, People are ‘conscious of it. Just
now they have taught 5 lesson to the
Congress Party in Andhra Pradesh
for this, and they are going to teach

[

1 will remove it.

[RAJYA SARHA ]
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—
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2-lesson to them in West Bengal and
Keraly certainly, (Interruptions) Sir, -
What is wrong in-this? Is it unparlia-
Mentary? Sir, the recent incideuts-—
Vhatever they are; I do not want to
Name—are a challenge not only .to the
Press but to all the democratic minded
Prople of this country. This challengs
Will pe taken up well, ang the people
Will reply to this Government in an
2Qequate manner.

SHRI SUKOMAL SEN: (West Ben-
gal): Sir, the issue hag been discussed
at Jength. A free Presg ig stated to be -
the watch-dog of democracy. Mr, Salve
said that the freedom of speech is
nop-negotiable. The Prime Minister
himgelf hag stated thet the Press should
be abeolutély free. Our colleague on
the other side, Mr. - Vishwabandhu
Gupta, has also stated that the Press
should be absolutely free. About this
fr_ﬂ,edom o! expression and frecdom
of the Press nobody has any iwo opi-

niong Byt what actuél]y' happens in

our country, Sir. and it ig our axpe-
riehee. i« that so long ag the Press.
seTyes the interests of the ruling class
and the Government, till then the free-
dom of the Presg is tolerated. But
whenever the Presy deviates a little
from that noly principle, gagging of
the Presg pegins. Sir, evervbody knows
whay havpened during the emergendy.
We 511 know what happenéd to the
Press in certain States. In certain
State, even Pressmen were killed.
The?y were tortured whenever they
dareq to reveal the information, some
facty yhich embarrassed the political
bosses of certain parties, particularly
the ruling party in our country Sir
this i havpening in our couniry. Now,
Sir. while pleading for the freedom of
the Preg. I never plead for any vellow

| Journglism. VYellow journalism is al-
Wways condemnable, If it is resorted to

by the Press, this has alwaye to he
C_OHd'e)mned, Bift the Press has the
right {5 yeveal what ig truth.

Sir, 1 would like to point ‘out that
two vears back a big court case went

- on in England You may be knowinz

about it Tn the Falkland War a British
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cruiser was sunk into the sea. The
Prime Minister of Great Britain made
a’siatement before the House. But that
statement was not a fact; it wag a sup-
pression of fact. Somebody in the
Civil Service, an officer, came out with
facts and handed them over {¢ an
Opposition Member,” And the fact was
published in the Presg also. Then, a
very prolonged . legal battle went on
when that officer "wag suspended un-
der the Official Secret; Act. But what
wae the argument of thg accused in
the couri? He said that when the Far-
liament is mised. if the Prime Minis-
ter or anvbodv else in the Govern-
ment, mlsleadq Parliament gnd the

natlon thez somebody hag the right:

to inform Parliament of the correct
position, and that is a duty,”y great
duty, to the nation. And that argu-
ment wag also held valid by the court
and. the British civil servant was ac-
quitted: he wag not punished.

>

. ’ . d
Sir, in our country very often,
Perliament is misled. Wrong siate-
ments, and sometimes false state-

ments; are made, whether it ig inside
the House or outside the House...

THE MINISTER OF STATE IN THE.

MINISTRY OF LAW AND JUSTICE
(SHRT H. R. BHARDWAJY. Sir, on a
voint of Order, Sir, they have always
heen using -one rentence “misled the

House.” Ig it the Opposition which is’

going to 'decide or is the Chairman to
decide that Parliament is'misled? They

alwayg use this expression “misleg tha

(Interruptions)

+

-House”,

- SHRI M. S. GURUPADASWAMY

You are a lawyer.

SHRI H. R. BHARDWAJ: 1 am a
lawyer. With great respeet to the
speakers, they are giving a general
impression that whatever they assert
is only the correct assessment and...

SHRI JASWANT SINGH: The
‘Government can come forward with
a stalement to clear the air. It is
up to the Government to come for-
ward with a statement, categorical

——
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statemrent, on®  the controversies of
loday and settlé all the controversies
(Interruptions).

1.00p.m.
PROF. C. LAKSHMANNA: We
will vwelcome if, the Government

come:; forward with a statement.

MR, CHAIRMAN. He is putting
forwari his case. It does not mean
tvhat il is the accepted thing.

SHE[ SUKOMAL SEN: My point
is tha!. the Government is very often
misleatling the House and the people.
(Inters uptions) I/will repeat it.

MR CHAIRMAN: If he says that

"the Givernment is misleading, what
is the objection?
. the

He has sald that
Government  usually misleads
the Hwse and the people. It does
not ariount to anything. These are
all gen \aral statements.

SHR “SUKOMAL SEN- My point
is that the highest dignitories are
3ccuste tied .to misleading the “House
as well as the nation. That is my
Charga and I repeat “it, Semebody
has thy @ght to inform the nation of
the contract position.- I am not men-
tioning any particular names. Many
importuyt events are taking place
which .are creating great furore not
only iiy, the House, but putside the
House ilso and the people are deeply
conceried about it. If somebody
Comes cut with a news item about
some jhets which according to him
are co rect, he should have that
right. T do not know whether it is
correci or not. But thg press should
have the right .to = ventilate that
secrecy -or that fact to the nation
and the Parliament, By revealing
that fact or secrecy, the press will
do a gleat gervice tS the nation and
the Parliament. I hail the liberty
of the press if the press goes on re-
Vealing facts and thefeby giving
finformation to the House ang the
nation even defying intimidation,
threat and arrest. At the same time,
I condemn the attitude of the Gov-
ernmet: in prosecuting the press.
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SHRI ALADI ARUNA alias V.,
RUNACHALAM (Tamil Nadu):
r, on critical issues, you are adopt-
g the well-founded valve system
express the feelings of the oppo-
ion. Discussion .is the best .ex-
nple of the valve system of ex-
egsian. Sir, freedom of expres-
m ig the foundation of democracy.
ithout gsuch freedom, no demo-
acy will survive, No doubt, in
dia democracy is suctessful since
dependence only  because - the
irties in power at the Cenire as

ell as in the States respect the
rms  of democracy including the
2¢drm. of ihe press. Sorne of the

litical partieg which have faith in
+ philosophy of single-patty  sys-
m are also speaking about the
eedom of the press. We have al-
wed them tg function successfully
ar system, After the Second World
far many countries in Europe and
uth-Bast Asia  gained indepen-
mce. But they are not democra-
¢ countries. India has proved to
e world that jt is the most demo-
atic populous country in the world.
T, sitice 1952, we have suqgessfully
mducted all general electicng fair.
r,  freely and honestly. There
ight have been lapseg here and
lere. Ng Government in the world
free from defects because men are
icom . Therefore, it reflects in
e ioning of the Government
so. In our country, freelom is
'el} protected by the people them-
ilves. Tt hag been proved  in 1977
lectiont. Therefore, the fear ex-
ressed by some of my friends is
sedles; and baseless. No power on
arth it competent enough tg curb
e fréetdom of the press in India
scaus¢ India js a successful demo-

acy in the world, With these
ords, I conclude.

MR. CHAIRMAN: Mr. Goyal,
rictly ' five minutes, )

SHR' J. P. GOYAL (Uttar Pra-

:sH). Sir, I want to bring to your
stice not only Article 19(1)(a)~

hich talks of the freedom of speech .

|

" ment.

L}
and expression, but also Article 105
which talks about the freedom of speech
to the Members of Parliament inside
the House. The constitution-makers
Were anxious to enact these fieedoms .
in thp chapter on Fundamental
Right in Article 19(1) (a). Of course,
as citizens we are entiitled to have
the fieedom of expression outside.
It applies tg all of us including the
Members. of Parliament. Put the
Constitution makers laid much em-
phasis upon’ freedom of speech and
expression which, Mr. Chairman,

Sir, you will fing in article 105
‘which T want to read to the House.
MR. CHAIRMAN: Everybody
knows it. "
SHRI J. P. GOYAL: All right,
everyltody knows it. Everybody

should ulso know that Parliament in
article 79 consists of the President
of Intlia and the two Houses of Par-
liament.

SHR! H. R. BHARDWAJ. Presi-
dent of Indiaz cannot be referred....
(Interrupiions)

SHRI J, P. GOYAL: I{ appears...

SHRI - V. GOPALSAMY: They
want to bury the Constitution,

SHEI J. P. GOYAL. Perhaps, the
hon. lfinister of Law knows article
79 of ‘the Constitution. What Iis
Parliament? Parliament does not
mean only this House or the other
House. ‘There shall be a Parliament
for the Union which shal] consist of
the President ang two Houses to be
known respectively as the Council
of States and the House of People’
We want to assist our hon Chair-
man on this aspect on which he will
give a ruling on the 20th that the
President is a part of our Parlia-
If the conduct of a Member
of Parliament or a Minister can be
discussed in this House, why not
the conduct of the President of India
or the Prime Minister? Don't worry
about article 79.

MR. CHAIRMAN: Mr. Goyal, you
are going intp a very dangerous area.
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SHRI J. P. GOYAL: No, no, Sir,
because I am not referring to any
letter, I am not referring to any raid
and I am not referring t, anything.
But, certainly, Sir, ¥ am faelify gag-
ged for the first time in my life.
Everybody knows what is Mresdom
of the press. They are also sup-
porting the - freedém of the press.
We are also supporting the freedom
of the press. Now, thi; wasfage of
the time of this House, the entire
public ig saying.... ’

MR. CHAIRMAN. -Mr. Goyal you
asked for a debate,

SHRI J. P, GOYAL: I was an
advocate for Mr. Raj Narain. You
know what happened t, emergency.

MR. CHAIRMAN: Please remem-
ber,. you asked for the debate -and
don’t say the time of the House is
wasted .

SHRI J. P. GOYAL. We have

asked for the debate.

‘

MR. CHAIRMAN: All right, please"

proceed,

SHRI J. P. GOYAL: Sir, we are
entitleqd to ask for a debate. After
all, the House is for a discussion, for

- a debate. -

MR. CHAIRMAN- Why did ° you
say that it is a waste of time? You
cannot _cast. a reflection on the
House.

SHRI J. P. GOYAL: No, no, Sir.

MR. CHAIRMAN: Anything you
speak . here is of importance, -value

and of great relevanee to the coun--

try. Nobody can say that it iy a
waste of time of the House. You
have committed an improprie’fy. .

SHRI J. P. GOYAL. Sir, as re-
gards the freedom of the . press,
everybody knows  from ?omesh

’s case what is the relevancy
Thapar’s e T Vi

tainly something has happened which

-
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the hon. Chair is not allowing ‘us to
talk. We are going t, talk, it not
today, we are going to talk every-
day. Everyday the public will talk
about ‘it, This matter cannot# be

Bagged like this. With these words,
I conclude, * .

MR. CHAIRMAN: Than
much for your
Mr. Matto.

k you very
short speech Now,

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir). My, Chairman,
Sir, T am feeling very uneasy today...
(Interruptions) Pléase bear with me
...because. I have not read any
hewspaper today. Yesterday being a
Holi holiday, thig morning newspa-
pers did not appear. (Interruptions)

. Presg hag becon_le a bart of our life.

Thers is no doubt about it My

-referred to
certain aberrations of the press. But
in spite of these aberrations, the
bress hags come to stay and will
stay. Sir, he has said about thege
aberrations, We in Kashmir are the
worst sufferers of these aberrations.
Anq I would only recall to Mr.
Upendra that only two days back
the press gave a story that hig leader
has also nominated his successor
which was denieg by him. I do

not want to say that the free press

is not there. That is definitely there,
Mr, Upendra also referred to the in-
vestigative journalism. It is a right
of the press. And this is very
correct, But I woulg like to talk
like a businessmap ... (Interrup.
tions) Tn a moment, you would
know what I mean,

MR. CHAIRMAN: Mr. Matto is
going to speak as a parliamentarian
in a business-like manner.,

SHRI GHULAM RASOOI, MATTO:
Yes, Sir. If I own a newspaper, and I
am able to make g scoop, pring a
scoop, then my next competitor in
paper Industry will ¢py to find another
scoop with a greater force where will
it end? Now, that is all right so far as
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{Shrj Ghulam Rasool Matto]
investigastive journalism -ig concern-
ed. But so far as the publishing of

a Tetter which is highly confidential

ig concerneq ... ,
SHRI PARVATHANENI Up-
ENDRA: Sir, ‘he is violating your

guidelines. He ig referring -.

SHRI GHULAM RASOOj1, MATTO:;

Those things have to be mentioned. '

So while we are for the freedom of
the ®ress, this country cannot ignore
its importance, Freedom of the
presg is the pillar of democracy.
There can be no democracy unless
freedom of the press is there, But
the presg has also to be g little res-
ponsible, and unlesg they are repon-
sible thls country is nlot going to
survive, . ‘

MR. CHAIRMAN: Mr. Buta Singh,

would you like to say anything?

THE MINISTER® OF HOME AF—
FAIRS (SHRI BUTA SINGH)
Chalrman Sir,

MR. CHAIR:MAN.:’ He is not ans-
wering. He is associating with
your statements.

SHRI BUTA SINGH: Mr. Chair-
man, Sir, the fact that you kindly
alioweq today *** through your
very generous disposition, almost a
full discussion on-a subject so - vital " to

the growth of democracy in our

country, is a speaking example of

the freedom of expression and the

role that we give to the press ...
SHRI JASWANT SINGH: Not

you; the Chair, *

" PROF C, ' LAKSHMANNA: Sir,

*** Is it not a fact that the whole
discussion hag been raised as a spe-
cial mention. Therefore the Minis-
ter is not correct

*wrExpunged
Chair.

to say that. I .

as ordered by the

[ RAJYA SABHA ]
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would like to have your ruling on »
this,

MR. CHAIRMAN: *** Now, come

Cri .

SHRI BUTA SINGH: Sir, I was
saying that this is an example of the
importance that we give, ‘“We” )
means not only we on this side of
the House, but we meang everybody.
If you do not like -it, then “we”
meang the people outside in the
country. This shows the importance
that we attach to:the growth and
developme,{lt ‘of democracy in our
country. - Sir, 1 have listened very
patiently; very carefully and to me
perhaps there was no cause why this

. special thing wasg brought up today.

Then. 1 found the cat coming out of
the bag along with Shri Goyal whén -
evey, he protested against this. The
fact is that we are talking about the
vital importance of the presg in this
House and ha almost went to the
point of saying that he was not going
to participate, - Sir, what 5 the
occasion? What new thing hag been
done? The press ig free. The press
is publishing cvery'hing and without

.mentioning, Sir, I will try to confine

myself within the parameters that
you have kindly set for today’s de-
bate; Evep the things that they have
up their sleeveg and in their minds
have come in editorials on front pages
in all the papers, I3 it not freedom?
1 should say, freedom unlmited.:
(Inter'mptzoms) I have never inter-
rupted you, when you spoke so voci-
forously So, I was trying to find
out . Lo

-

MR. CHAIRMAN: Interruptions is
also the freedom of the press free-
dom of expression.

‘SHR] BUTA SINGH: No, Sir,
From the Chairman yes. But when
one Member or Minister gets an
opportunity to speak, he should be
allowed uninterrupted. Clarifications
can be sought later on.
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SHRI V. GOPALSAMY. I was
alsg interrupted from that gide.

SHRI BUTA SINGH: Even on the
things that have prompteq some of
_ colleagues,
hon, Members on the other side;
articles in the entire press have come
some. supporting, some opposing,
some saying things on merit, some
quoting the revelant portions of the
Constituion. Everything has ap-’

- peared, and the cou!ntry knows. The
" basic role of the press is to keep | the

countiryy informed and my frlend
Shri Upendra said that th. press

~ has to play its investigative role its
_innovative rola

But that has lo be
keeping i view the general question
of people’s.life. Your innovation
should not cross the limits and end
into death of many innocent people.
In the name of innovative press,
things are printedq in a manner in
our country, and the printed word

has a special significance. The people
. in the countryside attach much more

importance to what is printed in the
papers. They do not go

the Jesigns. And in the name of

innovative and 1nvest1gat1vo press it -

can lead to many things. We have
seen these thingg every year, . riots

.coming out of the so-called innova- -
I am not having any -

tive press.
press in mind. But at the same time,
the stories which are

communal overtones, stories which
are planted with a view ... (Inter-
ruptions).

SHRI F. M. KHAN (Karnatgka): -
On a point of order, Sir. 1 would

like the hon. Minister to be specific
which press had been prosecuted by
him,

MR. CHAIRMAN: You were not
here ang, therefore, you do not know
what proceedings have beey there, 1
said no paper should be mentioned,

the -

!

behind - .

appearing,
baseless stories stories which have™
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no journalg should be mentioned 1t
is on that condition that this debate
has been allowed.

‘Well, Mr, Buta Singh, will
complete ip one or two minutes?

you,

SHRI (BUTA SINGH: What is
vilally important to the future
democracy in the country is the in-
tegrity, "the sovereignty and the
secular character of our society. Pre-
servation of democracy sovereignty,

national mtegratmn e'tc are the

of -

matters on which I am happy that

the entire House — this House and

and ‘we are, at the moment’ en-
gaged in almost like a national cam-
paign on these vital and important

issues of our. national survival, It
is left to the hon. Jeaders of {he
opposition to bring in al] kinds of

high-sounding wordg and  compare
the Government with all bag things
in the world. But the pecople of
this country know that this party
and this Govgrnment hag upheld the
freedom of the press and the parti-
cipation of the people in the demo-
cratic setup, more than any other
party. We have seen almost every
party in power.
al] the parties came in the Centre
and even now at the present mo-

For a short spell,

us ’

ment, varioug parties are ruling
parties in various parts of the
country. Peopie have themselves
to judge by the performance of
various political parties what kind
of respect and regard and’
what kind of importance alt ihcse

parties give to the freedom of the
press. It seems that al]l this exer-
¢ise. if not anything else, was only

to mobilise the entire press behind-

design which is cooking up
charge the

the big
in the country ang to
Government even- before

“terruptions) ...

.. (In- '
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SHRI PARVATHANENI UPEN-
DRA: It is an insinuation; it ig a
serious charge. He should substan-
tiate, What is this?  What is that
design? It jg a serioug charge and
he should clarify.

MR. CHAIRMAN:
* up, how can he clarify.

' SHRI PARVATHANENI = UPEN-
DRA: What is that design? He must
clarify,

SHRL BUTA SINGH: Sir, I am
sure, the Press is purely objective
and free¢ and fair in.our country.
They know the merity of each and

~ every item which comeg up either
inside . the House or outside the
Houge in the country. I am sure

nobody is going to be misled by any
kind of mobilisation, canvassing ete,
I am sure the Press will keep on its

"purely objective approach to the
ngtional problems. On behalf of the
Government, let me assure one

thing. My ieader, my Government,
hold the presg in the same esteem
and we hold the freedom of the
Press in the same way. We have gz
proud record. Mr, Salve, while ex-
pressing the party point of view,
was saying. The founding-fathers
. of our Constitution, the Father of
the nation, Mahatma Gandhi
‘Gangadhar - Tilak, Pandit Jawaharlal
Nehru, Rajagopalachari; all were stal-
warts who brought freedom to the
“country, through the media,
Lajpat Rai could not have been a
firy writer that he was. All
stalwarts, all 'these top leaders, have
‘taught us one lesson. The Constitu-
tion-makers, the framers of our
‘Congtitution, the great Congresg lea-
ders, held the Press in high esteem.
The present Government is also
. giving the same importance to the
freedom of<the Press. At the same
time as Shri Salve brought to the
notice of this august House, the Go-
vernment hags » duty towardg main-
taining the unity, integrity and

1t yoix all stand’

Bal

Lala-

these -
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sovereignty  and Parliamentary de-
mocraty in this country. Sir, let me

.assure this House that Government

will discharge its duties without fear
or favour. Government is deter-
mined to see that nothing which
harms the unity, soverignty and in-

_ tegrity of the country is allowed by

any section of the society and Go-
vernment will always support the
right of the fair and objective Press.
We have always been doing it and
we will continue to do so. We will
not be deterred by any kind of in-
sinuationg and chargeg made by the
oppbsition leaders here either
against the leader of the party or
against the Government. We are
bound to implement the ideologies
and policies given to us by Pandit
Jawaharlal Nehru and being follow-

" ed by Shri Rajiv Gandhi. Thank you,

Sir.
MR, CHAIRMAN: The BSpecial
Mention is over. Now, Mr. Madhav-
rac Scindia Please come to the
front. Metaphorically. also, you have

,come to the front.

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA):
Sir, thank you for elevatmg me to
the front,

SHRI PARVATHANENI UPEN-
DRA: I suggested that. You should
thank me,

STATEMENT BY MINISTER
Accident to 177 Down Rouk Fort
Express on 15th March, 1987, on the
Southern Railway

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS

(SHRI MADHAVRAO SCINDIA):
Mr. Chairman, Sir,- I deeply
regret to apprise the House

of an unfortunate accident to 177
Down Madras Egmore-Tiruchchirap-
palli Rockfort Express at about 4.46



